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(5) EE R ECERCEAED UH "rAe S 1 FE wou  afes g 2 #uE wuw
AATEF ThH Aqareid g |

(6) TETIF Tad A9 U AT O\H 1 F00E F90 F e i T qated gl g |

[T, &. ¥-11022/80/2011-T<1 5]

TH. UH. AT, 379¥ af=a

MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 30th September, 2014.

S.0. 2564(E).—In exercise of the powers conferred by Section 16 of the Foreign Exchange Management Act,
1999 (42 of 1999) and in supersession of the notification of the Government of India in the Ministry of Finance,
Department of Revenue, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-Section (ii) vide the
number S.0.1246(E), dated the 30th May, 2012, except as respects things done or omitted to be done before such
supersession, the Central Government hereby appoints the following officers of the Directorate of Enforcement specified
in Column (2) of the Table below as adjudicating authorities to hold an inquiry for the purpose of adjudication under
section 13 of the said Act, involving an amount or value as specified in column (3) of the said Table.

TABLE

Sl. No. Designation of Officers Monetary limit

€)) (@) (€)

(1) Director of Enforcement Cases involving amount exceeding rupees ten crore

(2) Special Director of Enforcement Cases involving amount exceeding rupees ten crore

3) Additional Director of Enforcement Cases involving amount in excess of rupees five crore but not
exceeding rupees ten crore

“) Joint Director of Enforcement Cases involving amount in excess of rupees two crore but not
exceeding rupees five crore

5) Deputy Director of Enforcement Cases involving amount in excess of rupees one crore but not
exceeding rupees two crore

(6) Assistant Director of Enforcement Cases involving amount not exceeding rupees one crore.

[ F. No. K-11022/80/2011-Ad.ED]
S. N. BHARTI, Under Secy.

srferg==T

T2 feeetT, 30 forgqaw, 2014

F.A. 2565(31).—Taaslt qar waegw sfaf=aw, 1999 (1999 #T 42) WA & IS,
SHTETIOT, AT 11, @< 3, SU-TE (i) § Frfera sfag=ar . ar.#1.[. 371(37) g 3q aAfaf=as
& STl &1 1 5, 2000 F TATAT FXd T TG AT 747 =T |

AT, FealT LR F AT & OIS, AT, 907 10, @< 3, 39-d@s (i) & werfora
Afeg=eT |, A9TFLE. 308(3), a@ 20 ATH, 2003, 395(3T), ari@ 31 #TH, 2003, 986(31),

qrE 28 3ETEd, 2003, 964(37), a1 25 3Ed, 2003, 1394(37), ara 28 daa¥, 2003 3T
1424(31), @ 16 Taa¥, 2003 FRT TH19a sraen g, st qar ffi=me afef==m, 1973

(1973 =7 46) (fFfea= srfaf=am) i amer 4 i S7-am (1) 30 IT-2mT (3) F 971 ufsd 4mr 50
FRT Y& ATFTAT T TART T T gl LRI 6 HIATT ATTRIAT w1 [Ea sfa=aw &
T IoAEA o HIATT ATHAT T ATAAAT Feel o Tor0 e o o ;
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MINISTRY OF FINANCE
(Department of Revenue)
CORRIGENDUM
New Delhi, the 14th November, 2014
S.0. 2918(E).—Reference Ministry of Finance, Department of Revenue’s notification

issued under S.0. 2565(E), dated 30.09.2014. The S. Nos. (5) & (6) of the Table mentioned in the
said notification may be read as under :—

TABLE
SL Designation of Officers Monetary limit
No.
@) 2 3
(5) | Deputy Director of Enforcement

Cases involving amount in excess of rupees one
crore but not exceeding rupees two crore.

Cases involving amount not exceeding rupees one
crore

(6) | Assistant Director of Enforcement

2. The other terms will remain the same.

[F. No. K-11022/80/2011-Ad.ED]
S. N. BHARTI, Under Secy.
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